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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH,

NEW DELHI

O.A. NO. 137/2024

IN THE MATTER OF:

VIJAY CHANDEL .- APPLICANT

VERSUS

STATE OF H.P. & ORS. ... RESPONDENTS

REPLY ON BEHALF OF THE RESPONDENT NO. 7 & 8

MOST RESPECTFULLY SHOWETH:

PRELIMNARY SUBMISSION

1. That, on 19.4.2024 this Hon’ble Court set up a joint committee to verify

the factual position and take appropriate remedial measures.

2. That the joint committee after deliberating with all the concerned

departments submitted its report to Hon’ble tribunal on 8.8.2024. In the

above report the joint committee concluded that:

“There is not adequate evidence to conclusively ascertain that the

material has been used for Railway Project i.e Chandigarh-Baddi

Rail Line Project”.

3. That the Joint Committee has also proposed the remedial measures to stop

any such incident in future:

aye
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“The construction wing Northern Railway, Chandigarh should be

mandated to check the legality of source being used by their

contractor and payment is released accordingly. They should ensure

that the contractor has proper mining form or any other requisite

permission accorded by the respective state.”

BRIEF FACTS:

4. The project to lay a new Broad Gauge Railway line from Chandigarh to

Baddi was sanctioned in 2007. It is a jointly funded project of Govt. of

India (Railway) and State of Himachal Pradesh on 50::50 basis. A true copy

of the letter dated 07.06.2007 depicting the works included in budget 2007-

08 is annexed as Annexure-R1.

5. That, further a Detailed estimate for the work was sanctioned in Feb,2018.

A true copy of the letter dated 02.02.2018 containing Sanction of detailed

estimate for new Line from Chandigarh-Baddi is annexed as Annexure-

R2.

6. That, for execution of work at site in Himachal territory a tender titled

“Construction of Civil works including Earthwork, Blanketing, Bridges,

RUBs, Service & Residential Buildings, Platforms, Foot Over Bridge,

Circulating area, Drainage, Protection Works& other miscellaneous and

allied works from Km. 24/825 to 28/200 within Himachal Pradesh territory

in c/w provision of Chandigarh- Baddi New BG Rail link.” was awarded to

sy
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M/s Singla Constructions Limited, Chandigarh (hereinafter referred to as

‘Contractor’) on 21.07.2022. A true copy of the Letter of Acceptance dated

21.07.2022 is annexed as Annexure-R3.

7. That, the scope of this work included execution of Civil works including

construction of earthen embankment to lay the railway track, Bridges,

RUBs, Service & Residential Buildings, Platforms, Foot Over Bridge,

Circulating area, Drainage, Protection Works & other miscellaneous and

allied works within Himachal Pradesh territory.

8. That, for construction of embankment to lay the track following items of

earthwork were included in the tender:

Item Description of Item Quantity
No.

NS. | Earthwork in filling in embankment, guide bunds, around | 75000
124) | buried type abutments, bridge gaps, trolley refuges, rain| Cum

bunds,if provided, platforms etc. with earth, suitable for
embankment as per RDSO latest Specifications and
guidelines GE: G-14 of Soil Quality Class SO1,SQ-2 & SO-
3, excavated from outside railway boundary entirely
arranged hy the contractor at his own cost including all
leads, lifis, ascents, descents, crossing of nallahs or any other
obstructions. The item shall include demarcation and setting
out of profile, site clearance, removing of shrubs, roots of
vegetations growth, heavy grass, benching of existing slope
of old bank, all handling/re- handling, spreading in layers
with motor grader, bringing the moisture content to OMC,
mechanical compaction to specified density and dressing of
bank to final profile as acomplete job. The payment shall be
made as per finished profile and the rate shall include all

Ka
H o ~

a

Dy. Chief Engineer/Const i

es Fe pet ‘ee x oa]

ony rey afer Past GT
N. Railway. Chandigarh
SUT Wd, WSF

3223



costs including taxes, octroi, royalty etc. except for
mechanical compaction which shall be paid extra under
relevant item. Cut trees shall be property of railways andto
be deposited in the railway godown unless specified
otherwise in the Special Conditions of Contract. (i) SQ-1

NS.
12(ii)

Earthwork in filling in embankment, guide bunds, around
buried type abutments, bridge gaps, trolley refuges, rain
bunds,if provided, platforms etc. with earth, suitable for
embankment as per RDSO latest Specifications and
guidelines GE: G-14 of Soil Quality Class SQ1,SQ-2 & SQ-
3 , excavated from outside railway boundary entirely
arranged by the contractor at his own cost including all
leads, lifts, ascents, descents, crossing of nallahs or any other
obstructions. The item shall include demarcation and setting
out of profile, site clearance, removing of shrubs, roots of
vegetations growth, heavy grass, benching of existing slope
of old bank, all handling/re- handling, spreading in layers
with motor grader, bringing the moisture content to OMC,
mechanical compaction to specified density and dressing of
bank to final profile as acomplete job. Thepayment shall be
made as per finished profile and the rate shall include all
costs including taxes, octroi, royalty etc. except for
mechanical compaction which shall be paid extra under
relevant item. Cut trees shall be property of railways andto
be deposited in the railway godown unless specified
otherwise in the Special Conditions of Contract. (ii) SO-2

600000

Cum

NS.
12(iii)

Earthwork in filling in embankment, guide bunds, around
buried type abutments, bridge gaps, trolley refuges, rain
bunds,if provided, platforms etc. with earth, suitable for
embankment as per RDSO latest Specifications and
guidelines GE: G-14 of Soil Quality Class SO1,SQ-2 & SOQ-
3 , excavated from outside railway boundary entirely
arranged by the contractor at his own cost including all
leads, lifts, ascents, descents, crossing of nallahs or any other
obstructions. The item shall include demarcation and setting

75000
Cum
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out of profile, site clearance, removing of shrubs, roots of
vegetations growth, heavy grass, benching of existing slope
of old bank, all handling/re- handling, spreading in layers
with motor grader, bringing the moisture content to OMC,
mechanical compaction to specified density and dressing of
bank to final profile as acomplete job. The payment shall be
made as per finished profile and the rate shall include all
costs including taxes, octroi, royalty etc. except for
mechanical compaction which shall be paid extra under
relevant item. Cut trees shall be property of railways andto
be deposited in the railway godown unless specified
otherwise in the Special Conditions of Contract. (iii) SOQ-3

NS.
13

Providing, laying and spreading thick Blanketing Material at
site in desired profile as decided by Engineer-In-Charge, as
per RDSO's guidelines and specifications / Railway Board
instructions and special conditions of contract, including all
leads, royalty, lifts, ascents, descents, crossing of nallahs or
any other obstructions including mechanical compaction in
layers (not exceeding 30 cm thick) with vibratory roller. The
rates shall include all dressing of bank to final profile,
demarcation and setting out of profile, site clearance,
removing of shrubs, roots of vegetations growth, heavy grass,
benching of existing slope of old bank, all handling/ re-
handling, taxes, octroi and royalty etc.as a complete job.

60000
Cum

tender

9. That, following conditions regarding procurement of earth are included in

4.3.2 The contractor shall be responsible for the observance of the

rules and regulations under the mines act and mineral rules

and Indian Metallurgical rules and_ regulations of

a
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4.3.3

State/Central Govt. concerned as amended from time to

time.

Contractor shall at all times keep the railway administration

indemnified against all penalties that may be imposed by the

Govt. of India or State Govt. for infringements or any of the

clauses of the mines act and rules made there under in

respect of quarries from which the ballast for these works is

procured.”

That further following Special Conditions related to Earthwork are also

part of tender:

“41.0

41.1

EARTHWORK IN EMBANKMENTS:

The earthwork will be done with contractor’s own earth by

borrowing the earth from outside the railway land and the

rate quoted will be deemed to be inclusive of all taxes, royalty

(either state Govt./ Central Govt./local body, loading,

unloading, leading, handling and re-handling of earth, all

leads, lifts, ascents, descents, crossing of nallahas, streams,

tracks, leveling, dressing as a complete jobs in all respects as

per specifications indicated in succeeding paras.”

A
Dy. Chief Engineer/C
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10.

A true copy of the relevant paras of the Tender Notice dated 11.04.2022

is annexed as Annexure R-4

That, Clause 57-A of General Conditions of Contract-2020 lays down as

under;

“57-A. Provision of Mines Act: The Contractor shall observe and perform

all the provisions of the Mines Act, 1952 or any statutory modifications or

re-enactment thereof for the time being in force and any rules and

regulations made thereunder in respect of all the persons directly or

through the petty Contractors or sub-contractors employed by him under

this contract and shall indemnify the Railway from and against any

claims under the Mines Act, or the rules and regulations framed

thereunder, by or on behalf of any persons employed by him or otherwise.

That, from the above tender items, conditions and special tender

conditions, it is clear that the main onus of supplying good quality earth

complying all legal requirements such as mining permission and payment

of Royalty solely lies with the Contractor and the rates quoted by the

contractor include all costs including taxes, octroi, royalty etc.

That moreover, Item 4.3 of conditions regarding procurement of earth

indemnify Railways against all penalties that may be imposed by the Govt.
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11.

12.

of India or State Govt. for infringements or any of the clauses of the mines

act and rules made there under conditions regarding procurement of earth

Further, Clause 57-A of General Conditions of Contract also lays

responsibility to observe and perform all the provisions of Mines Act,1952

and directs him to indemnify Railways from and against any claims under

the Mines Act, or the rules and regulations framed thereunder. A true copy

of the relevant portion of the Indian Railways Standard General Conditions

of Contract-2020 is annexed as Annexure R-5.

That, The earth supplied by the contractor complies the specifications laid

down by RDSO for construction of Railway embankments vide

Specification No. RDSO/2020/GE:IRS-0004.

That, after completing initial procedures including, recording all the

requisite ground readings, taking up site investigations the contractor in

October’22 submitted that they have arranged soil for making embankment

from three sources i.e from village Gorakh Nath (Nawan Nagar) &

Lehraundi (Nawan Nagar) in nearby Haryana state and village Mauza Khol

(Kalyanpur) in Himachal Pradesh. They requested that the soil available at

these sources may be tested for its suitability to be laid in railway

embankment. The contractor again in March, 2023 informed that they have

arranged earth from three additional sources i.e from village Kona(Nawan

Nagar) Haryana, Plot No. 18, Sector-5, Panchkula and Plot No. HS1,

A
Dy. Chief Engineer/Const-l
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13.

14.

15.

Sector-6, MDC, Panchkula. A True copy of the letter dated

03.10.2022/10.3.2023 is annexed as Annexure R-6.

That, on 7.10.2022/10.3.2023 the samples from all the six sources were

collected and sent to NABL laboratory “Dr. Ghuman and Gupta Geotech

Consultants, Mohali” for conducting necessary lab tests. All the reports for

the tests conducted at lab were received on 14.10.2022 & 16.03.2023, and

as per these reports the soil available at all the three sources was suitable

for its use in Railway embankment. True Copies of the letter dated

07.10.2022, 10.03.2023 as well as all the reports for tests conducted at lab

are annexed as Annexure R-7, R-8, R-9 and R-10 (Colly) respectively.

That, based upon the test results of the soil samples collected from the

proposed source and to ensure compliance of Clause 57-A of General

Conditions of Contract, vide this office letter dated. 01.12.2022, contractor

was asked to submit the mining permissions for the proposed sources of

soil. A true copy of the letter dated 01.12.2022 is annexed as Annexure R-

11.

That the Contractor vide their letter no. SCL/BGRL/20221222 dt.

22.12.2022 submitted Form PIM-4 bearing memo No. STP/PKL/3009 Dt.

16.12.2022 issued by Mining officer, Mines and Geological Department,

Panchkula permitting them to dispose off 14782 MT earth from proposed

S\
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Nawan Nagar site. A true copy of the letter dated 22.12.2022 is annexed as

Annexure R-12.

16. That, thereafter the contractor kept on submitting Mining permissions

available with them and the vendors supplying earth at the project from time

to time.

A detailed table showing the permissions submitted by the contract, the

source of the materials procured and the work done by them is as follows;

Permits Permits
Date of Earthwork Available | Available Annexure Remarks Source ofen: in Filling . . (annexed | (Permit .Billing/ with with . procuring: Done. NS alongwith | procured .Permit 12(11) Cum Contractor | Contractor the reply) by) the materials

(MT) (Cum) Ply. y
Village

Gorakhnath,

16.12.2022 0 14782 9204. | Ann. R-13 |M/sSCL__| District
Panchkula,

Haryana

Mauza_ Khol,

13.01.2023 0 49992 31128 | Ann, R-14 | Sh-Gurdyal | Tehsil Baddi,Singh
HP

Village

Gorakhnath,

20.1.2023 0 26730 16644 | Ann. R-15|M/sSCL | District
Panchkula,

Haryana

Vill.

3699 | Ann. R-16] Lehronadi,
Rajinder District03.03.2023 0 5940 Kumar
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Panchkula,

Haryana

28.03.2023 48460

30174 Ann. R-17 M/s SCL

Vill.

Lehronadi,

District .

Panchkula,

Haryana

31.03.2023 2864

1783 Ann. R-18
Sai
Carriage
Cont.

Plot No. 18,

Sector 5,

Panchkula,

Haryana

03.04.2023 29273

18227 Ann.R-19

Sai
Carriage
Cont.

Plot No. 851,

Sector-6,

MDC,

Panchkula,

Haryana

04.05.2023 24502

15257 Ann. R-20

M/s SCL

Vill.

Lehronadi,

District

Panchkula,

Haryana

11.05.2023 5940

3699 Anmn.R-21

Rajinder
Kumar

Vill.

Lehronadi,

District

Panchkula,

Haryana

12.05.2023 11640

7248 Ann.R-22

M/s Neel
Kanth

Village Kona,

District

Panchkula,

Haryana

Sy
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31.05.2023 0 23814 

14828 Ann.R-23 M/s SCL 

Vill. 

Lehronadi, 

District 

Panchkula, 

Haryana 

03.07.2023 0 58212 

36247 Ann.R-24 

M/s Neel 

Kanth 

Village 

Gorakhnath, 

District 

Panchkula, 

Haryana 

11.10.2023 0 7457 

4643 Ann.R-25 

M/s Neel 

Kanth 

Village 

Gorakhnath, 

District 

Panchkula, 

Haryana 

09.07.2024 0 27000 

16812 Ann.R-26 

M/s SCL 

Auro 

Textiles, Sai 

Road, 

Baddi, HP 

True Copies of the Permits dated 16.12.2022, 13.01.2023 along-with cover letter dated 

24.01.2023, 20.01.2023, 03.03.2023, 28.03.2023, 31.03.2023 along-with cover letter 

dated 06.04.2023, 03.04.2023 along-with cover letter dated 10.04.2023, 04.05.2023, 

11.05.2023, 12.05.2023, 31.05.2023, 03.07.2023, 11.10.2023 as well as 09.07.2024 

along-with cover letter dated 09.08.2024 are annexed as Annexure R-13, R-14(Colly), 

R-15, R-16, R-17, R-18(Colly), R-19 (Colly), R-20, R-21. R-22, R-23, R-24, R-25 

& R-26(Colly) respectively.  

SUBMISSIONS 

17. That the construction work of project is in progress and the process of 

procurement of royalty paid earth is continuing. 
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18. That the earth being supplied was got tested from NABL Lab before

allowing its procurement/dumping and periodical tests are being

undertaken to ensure compliance of specifications laid down by RDSO for

construction of Railway embankments vide Specification No.

RDSO/2020/GE: IRS-0004.

19.That, the Joint Committee has proposed the following remedial measures:

“The construction wing Northern Railway, Chandigarh should be

mandated to check the legality of source being used by their

contractor and payment is released accordingly. They should ensure

that the contractor has proper mining form or any other requisite

permission accorded by the respective state.”

20.That the proposed measure is already put in practice by answering

Respondents and necessary permissions are being sought from the

Contractor from time to time.

21.That, the names of the answering respondent No. 7 and 8 may be deleted

from the array of parties since materials for the said project have been

procured by the Contractor from genuine sources with all requisite permits

as are mandated and as such the materials so procured for the purpose of

using the same for Railway Project i.e Chandigarh-Baddi Rail Line

Project have been procured by way of legal mining.

a
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22.The answering Respondents are willing to abide by the further instructions

as this Hon’ble deemed fit by the Hon’ble Tribunal to ensure tribunal may

deem fit and proper in the facts and circumstances of the case to curb the

menace of illegal mining and any possibility of environmental degradation

on account of the same in respect of the supplies made by any contractor

towards execution of any railway project.

Bh
RESPONREWE NQed 8 8st"!

ry quay aerrenr/fraiat- Tye
N. Railway, Chandigarh

THROUGH COUNSEL: sa xq, wretF

RASHMI MALHOTRA ~

(ADVOCATE FOR THE RESPONDENT NO. 7 & 8)

26, JANGPURA ROAD, BHOGAL, NEW DELHI -110014

MOB. N. — 9818539397

E-MAIL- rasmmimalhotra@gmail.com
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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH,

NEW DELHI

O.A. NO. 137/2024

IN THE MATTER OF;

VIJAY CHANDEL .. APPLICANT

VERSUS

STATE OF H.P. & ORS. } ... RESPONDENTS

AFFIDAVIT

I, Abhishek Kumar Singh S/o Sh. Anand Veer Singh aged about 34years

working as Deputy Chief Engineer (Construction-II) in the office at Chief

Project Manager, Northern Railway presently at Chandigarh do hereby

solemnly affirm and state as under:-

That I am working as working as Deputy Chief Engineer (Construction-

II), office situated at Chandigarh and I am well conversant with the factsNEELAM RANTS
Panchk ',

Regd. No/41936 and circumstances of the present case as per the information derived
E f

' from the official records and as such, I am fully competent to swear the

present affidavit.

2. That the contents of the accompanying reply have been drafted by my

counsel under my instructions and the facts stated therein are true and

correct to my knowledge. ap ,

DEPONENT

VERIFICATION:-

Verified at Chandigarh on this 16" day of October, 2024 that the contents of

my above affidavit are true and correct to my knowledge, no part of it is false

%, and nothing has been concealed therefrom.

“ak,Se w-
DEPONENT

iG

2 | J 18 OCTOMA
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NORTHERN RLY 

DYCE-C-2-CDG-
ENGINEERING

OFFICE OF DY 
CE/C, NEAR 

CHANDIGARH 
RAILWAY 
STATION 

CHANDIGARH, 
160002 

Chandigarh , India 

Letter No: DYCE-C-2-CDG-ENGINEERING / 
142-W-C-II-CDG-01-2022-23 / 
01231990058556 

Dated:
21/07/2022 

M/s SINGLA CONSTRUCTIONS 
LIMITED-CHANDIGARH

1ST FLOOR, SCO 22-23, SECTOR 28C 

Chandigarh- 160002 

Chandigarh , India 

Sub: Letter Of Acceptance 

Ref: 1. Tender No. 142-W-C-II-CDG-01-2022-23 closing 
date 13-05-2022 11:00 for Construction of Civil 
Works including Earthwork, Blanketing, Bridges, 
RUB's, Service & Residential Buildings, 
Platforms, FOB, Circulating area, Drainage, 
Protection Works & other miscellaneous and allied 
works from Km. 24825 to 28200 within Himachal 
Pradesh territory in c/w provision of Chandigarh - 
Baddi New BG Rail Link.

2. Your bid ID 13749557 dated 13/05/2022 10:30

The Competent Authority has accepted your offered rates in 
connection with the subject work. The total cost of the work at 
the accepted rates works out to Rs. 811569629.29 (Rupees 
Eighty-One Crore Fifteen Lakh Sixty-Nine Thousand Six 
Hundred And Twenty-Nine Rupees And Twenty-Nine Paise 
Only)

A sum of Rs.4719600 deposited as Earnest Money vide 
IREPS reference ID PE781415266794, PE471215266781 has 
been retained towards initial Security Money for due and 
faithful fulfillment of the contract, and the balance Security 
Money will be recovered from the progressive bills @ 6 % of 
the bill amount till it reaches 5 % of the contract value in terms 
of clause 5.1 of Spl Tender Cond. & Instruction to tenderer(s). 

Page 1 of 93

21-07-2022https://www.ireps.gov.in/epsn/works/tds/publishLOAWorksLetter.do

ANNEXURE R-3

20
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You are requested to submit Performance Guarantee in the 
form as given in Clause 5.2 of Spl Tender Cond. & Instruction 
to tenderer(s) equivalent to 3 % of the contract value amounting 
to Rs. 24347088.88 (Rupees Two Crore Fourty-Three Lakh 
Fourty-Seven Thousand And Eighty-Eight Rupees And Eighty-
Eight Paise Only) within 21 days from the date of issue of 
Letter of Acceptance, valid up to stipulated date of completion 
plus 60 days so that contract agreement can be executed. 

The entire work shall be completed within 24 month from 
the date of issue of Letter of Acceptance. 

All Other terms and conditions, as stipulated in the tender 
documents shall be applicable.

AVANI BHUSHAN GUPTA

CE/C/HQ

Digitally Signed 

View Signature Details 

Awarded Quantities And Rates

Item 
Sno.

Item Desc Item 
Code

Item 
Qty

Qty 
Unit

Unit 
Rate
(Rs)

Escl.
(%)

Advt.Value 
(Rs)

Bid Rate/ 
Unit Rate

Bid Amount 
(Rs)

  Schedule  A-SOR   (Item Directory - NR-HQ-
USSOR-2010-1-Ver-4)

497850924.86 12.20 
% 
Below 

437113112.03 

1 

All items of 
Chapter-1 
"Earthwork" 
of USSOR-
2010 

View Details 34.19 45015790.03 

2 

All items of 
Chapter-2 
"Carriage of 
Materials" of 
USSOR-2010 

View Details 46.99 1235165.36 

3 

All items of 
Chapter-3 
"Plain 
Concrete" of 
USOR-2010 
(Except Item 
no. 033060 to 
033064) 

View Details 74.49 21746164.36 

4 Item no. 
033060 to 
033064 
(Supplying 
and using 
cement) of 
Chapter-3 

View Details 45.52 46830664.32 
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"Plain 
Concrete" of 
USSOR-2010 

5 

All items of 
Chapter-4 
"Reinforced 
Cement 
Concrete" of 
USSOR-2010 
(Except Item 
No. 045010 to 
045022) 

View Details 65.91 13799587.31 

6 

Item no. 
045010 to 
045022 of 
Chapter-4 
"Reinforced 
Cement 
Concrete" of 
USSOR-2010 

View Details 63.80 107667236.41 

7 

All items of 
Chapter-5 
"Brick Work" 
of USSOR-
2010 

View Details 85.65 65059444.98 

8 

All items of 
Chapter-7 
"Wood Work" 
of USSOR-
2010 

View Details 63.24 14313669.71 

9 

All items of 
Chapter-8 
"Steel and 
Aluminum 
Work" of 
USSOR-2010 

View Details 36.53 36644213.53 

10 

All items of 
Chapter-9 
"Flooring, 
Paving and 
Dado" of 
USSOR-2010 

View Details 63.58 70911476.39 

11 

All items of 
Chapter-10 
"Roofs & 
Ceiling Work" 
of USSOR-
2010 

View Details 62.73 5514301.49 

12 

All items of 
Chapter-11 
"Finishing 
Masonry" of 
USSOR-2010 

View Details 50.64 9499728.97 

13 

All items of 
Chapter-12 
"Painting, 
Polishing and 
Varnishing" of 
USOR-2010 

View Details 61.83 1583406.05 
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14 All items of 
Chapter-13 
"Water 
Supply" of 
USSOR-2010 

View Details 46.35 21617358.82 

15 

All items of 
Chapter-14 
"Drainage and 
Sewerage" of 
USSOR-2010 

View Details 67.98 13443266.99 

16 

All items of 
Chapter-15 
"Sanitary 
Installations" 
of USSOR-
2010 

View Details 37.10 3073783.51 

17 

All items of 
Chapter-17 
"Miscellaneous 
Building 
Works" of 
USSOR-2010 

View Details 33.71 546656.73 

18 

All items of 
Chapter-19 
"Bridge work 
Sub structure 
of USSOR-
2010 

View Details 48.90 11065571.03 

19 

All items of 
Chapter-22 
"Bridge Works 
- 
Miscellaneous" 
of USSOR-
2010 

View Details 26.65 1666535.42 

20 

All items of 
Chapter-22A 
"Fencing and 
Boundary 
Marks" of 
USSOR-2010 

View Details 26.64 1607049.57 

21 

All items of 
Chapter-23 
"Road and 
Platform 
work" of 
USSOR-2010 

View Details 49.73 4215629.81 

22 

All items of 
Chapter-25 
"Supply of 
Materials" of 
USSOR-2010 

View Details 98.03 794224.07 

Schedule Totals 437113112.03 

  Schedule  B-NS ITEMS   (Item Directory - Not 
Applicable) 

416062796.95 10.00 
% 
Below 

374456517.26 

1 

Non 
Scheduled 
Items NS-1 to 
NS-35 

View Details At Par 416062796.95 
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Schedule Totals 374456517.26 

Total Value 913913721.81 811569629.29 
Rebate on Total Value 
(%)

0.00 

Net Bid Value 811569629.29 

Item Breakup

Schedule A-SOR

Item - 1 All items of Chapter-1 "Earthwork" of USSOR-2010 

S No.
Item 
No

Description of Item Unit Qty Rate Amount

Earth work in 
excavation as per 
approved drawings and 
dumping at 
embankment site or 
spoil heap, within 
railway land, including 
50m lead and 1.5m lift, 
the lead to be 
measured from the 
centre of gravity of 
excavation to centre of 
gravity of spoil heap: 
the lift to be measured 
from natural ground 
level and paid for in 
layers of 1.5m each, 
including incidental 
work, as per 
specifications-in

1 011011 All kinds of soils cum 25000 81.36 2034000.00 

2 011040 

Extra for manual 
compaction of 
earthwork, where 
permitted, with 
rammers 

cum 1000 5.71 5710.00 

Extra for lead of earth 
work above initial lead 
of 50m, in all kind of 
soils and rocks :

3 011051 
for every 50 m or part 
thereof - lead over 50m 
and upto 150m 

cum 4000 10.74 42960.00 

4 011052 
for every 50m or part 
thereof - lead over 
150m and upto 500m 

cum 10000 8.50 85000.00 

5 011070 

Extra for every 
additional lift of 1.5m or 
part thereof, after the 
initial 1.5m, for earth 
work in all soils 

cum 10000 8.01 80100.00 
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6 012010 Extra over item 011010 
for excavation in 
foundations for 
buildings and bridges to 
cover dressing to neat 
dimension and 
plumbing sides etc. 
Note : Dressing under 
this item is payable for 
the total quantity of 
excavation in 
foundation and not 
partly 

cum 20000 8.70 174000.00 

7 012030 

Extra for watering and 
ramming earth in 
foundation and floors in 
15cm layers. Note : 
This item is payable 
where ramming is not 
included in the original 
rate for earthwork in 
filling. 

cum 6000 15.40 92400.00 

8 012040 

Filling, watering and 
ramming earth in 15 cm 
layers in floors and 
foundations with 
surplus earth from 
foundations including 
50m lead and 1.5m lift 

cum 10000 18.30 183000.00 

9 012050 

Supplying and filling 
sand in plinth and under 
floors including 
watering, ramming, 
consolidating and 
dressing complete 

cum 2500 725.00 1812500.00 

Earthwork in cutting 
(Classified) in 
formation, trolley 
refuges, side drains, 
level crossing 
approaches, platforms, 
catch water drains, 
diversion of nallah & 
finishing to required 
dimension and slopes to 
obtain a neat 
appearance to standard 
profile inclusive of all 
labour, machine and 
materials and removing 
& leading all cut spoils 
either to make spoil 
dumps beyond 10m. 
from cutting edge or for 
filling in embankment 
with all leads within the 
section limit, lifts, 
ascent, descent, 
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loading, unloading, all 
taxes/royalty, clearance 
of site and all incidental 
charges, bailing & 
pumping out water if 
required, etc., complete 
as per directions of the 
Engineer-in-Charge. 
The work is to be 
executed as per Latest / 
updated edition of 
"Guidelines for 
Earthwork in Railway 
Projects" issued by 
RDSO, Lucknow. Cut 
trees shall be property 
of Railways and to be 
deposited in the railway 
godown unless specified 
otherwise in the Special 
conditions of contract

10 013111 
In all conditions and 
classifications of soil 
except rock 

cum 116000 140.57 16306120.00 

11 013130 

Extra for mechanical 
compaction of 
earth/blanketing 
material filled in 
embankment with 
contractor's rollers of 
suitable capacity, type 
and size to achieve 
specified density as per 
specification, testing as 
per IS codes incl. cost 
of water, T&P 
consumable material 
and all labour as a 
complete job. The work 
is to be executed as per 
Latest edition of 
"Guidelines for 
Earthwork in Railway 
Projects" issued by 
RDSO, Lucknow 

cum 830000 11.43 9486900.00 

12 014010 

Dressing Surface 
(average excavation or 
filling upto 15 cm) 
including removing 
vegetation in all kind of 
soil. Payment against 
this item is to be made 
only if it is not included 
in earth work item 

10 Sqm 6000 54.90 32940.00 

Turfing / planting, 
including all lead and 
lift, and watering as 
required until properly 
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cementitious grout with 
all labour, material 
complete job 

Total 408837.58

Item - 18 All items of Chapter-19 "Bridge work Sub structure of USSOR-2010 

S No.
Item 
No

Description of Item Unit Qty Rate Amount

Earth work in 
excavation for 
foundations and floors 
of the bridges, retaining 
walls etc., including 
setting out, dressing of 
sides, ramming of 
bottom, getting out the 
excavated material, 
back filling in layers 
with approved material 
and consolidation of the 
layers by ramming and 
watering etc. incl. all 
lift, disposal of surplus 
soil upto a lead of 300 
M, all types of shoring 
and strutting with all 
labour and material 
complete as per 
drawing and technical 
specification as directed 
by Engineer in charge

1 192011 All kinds of soils cum 3150 223.32 703458.00 

2 192030 

Providing and laying 
Plain Cement Concrete 
1:3:6 with graded stone 
aggregate of 40 mm 
nominal size, in 
foundation and floors, 
retaining walls of 
bridges including 
mechanical mixing, 
vibrating, pumping and 
bailing out water where 
ever required with all 
materials and labour 
complete but excluding 
the cost of cement and 
shuttering as per 
drawings and technical 
specifications as 
directed by Engineer 

cum 2425 1723.15 4178638.75 

Dry/Wet Sinking of 
Circular Wells (Other 
than pneumatic 
method) in all types of 
strata except hard rock 
requiring ballasting, 
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the exposed surface of 
concrete, curing of 
concrete as required in 
IRC-112, including all 
lead by transit mixer 
(crossing of stream, 
nallahs, railway tracks, 
level crossings or any 
other obstruction such 
as traffic jam etc.), lift, 
pumping, ascend, 
descend, loading, 
unloading, handling, 
wastages if any, cost of 
all safety works and 
safety precautions with 
all labour, 
arrangements for cold 
weather and hot 
weather concreting as 
applicable, taxes and 
royality etc. as a 
complete job as per 
specifications and 
directions of engineer in 
charge. Nothing extra 
will be paid on any 
account. The rate will 
also include cost of OPC 
cement, admixture 
(plasticizer, super 
plasticizer, or retarder 
etc.) as per approved 
mix design. Note: 1. 
Payment of 
reinforcement steel 
including cutting, 
straightening, hooking, 
bending, binding, 
uncoiling and placing in 
position including cost 
of binding wire and 
shuttering shall be paid 
extra under relevant 
item of USOR-2010. 2. 
Work will be executed 
as per Indian Railway 
Unified Standard 
Specifications applicable 
for RCC/PSC works 
contained in Chapter-4. 

10 NS-13 Providing, laying and 
spreading thick 
Blanketing Material at 
site in desired profile as 
decided by Engineer-In-
Charge, as per RDSO's 
guidelines and 
specifications / Railway 
Board instructions and 

cum 60000 1377.04 82622400.00 
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special conditions of 
contract, including all 
leads , royalty, lifts, 
ascents, descents, 
crossing of nallahs or 
any other obstructions 
including mechanical 
compaction in layers 
(not exceeding 30 cm 
thick) with vibratory 
roller. The rates shall 
include all dressing of 
bank to final profile, 
demarcation and setting 
out of profile, site 
clearance, removing of 
shrubs, roots of 
vegetations growth, 
heavy grass, benching 
of existing slope of old 
bank, all handling/re-
handling, taxes, octroi 
and royalty etc. as a 
complete job. 

11 NS-14 Providing and laying in 
position reinforced 
concrete cement of 
M-25 Grade pre-cast as 
per approved plan and 
mix design with coarse 
sand and stone 
aggregates of 20 mm 
down gauge for drain 
covers, manhole covers, 
Flue tops etc for all 
heights and depths 
including shuttering , 
compaction of concrete 
by electric/ mechanical 
vibrator, providing and 
using admixture in 
recommended 
proportion as IS-456, 
IS-9103 and concrete 
bridge code applicable 
as per approved mix 
design meeting the 
conditions of minimum 
cement content, 
maximum water cement 
ration and slump as 
specified in special 
conditions produced by 
RMC plant./automatic 
computerized/ electric 
batching plant and 
placed using concrete 
pump including 
designing of concrete 
mix finishing exposed 

cum 277 6243.02 1729316.54 
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complete job as per 
specification and as per 
directions of Engineer in 
Charge. Nothing extra 
will be paid on any 
account. The rate will 
also include cost of OPC 
cement and admixture 
(Plasticizer, super 
plasticizer, or retarder 
etc.) as per approved 
mix. Design. Note- 
Payment of 
temperature 
reinforcement steel 
including cutting, 
straightening, hooking, 
bending, binding, 
uncoiling and placing in 
position including cost 
of binding wire and 
shuttering shall be paid 
extra under relevant 
item of USOR-2010. (ii) 
MCC M-25 

35 NS-12 
(i) 

Earthwork in filling in 
embankment , guide 
bunds, around buried 
type abutments, bridge 
gaps, trolley refuges, 
rain bunds, if provided, 
platforms etc. with 
earth, suitable for 
embankment as per 
RDSO latest 
Specifications and 
guidelines GE: G-14 of 
Soil Quality Class SQ1, 
SQ-2 & 
SQ-3 ,excavated from 
outside railway 
boundary entirely 
arranged by the 
contractor at his own 
cost including all leads, 
lifts, ascents, descents, 
crossing of nallahs or 
any other obstructions. 
The item shall include 
demarcation and setting 
out of profile, site 
clearance, removing of 
shrubs, roots of 
vegetations growth, 
heavy grass, benching 
of existing slope of old 
bank, all handling/re-
handling, spreading in 
layers with motor 
grader, bringing the 

cum 75000 268.15 20111250.00 
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moisture content to 
OMC, mechanical 
compaction to specified 
density and dressing of 
bank to final profile as a 
complete job. The 
payment shall be made 
as per finished profile 
and the rate shall 
include all costs 
including taxes, octroi, 
royalty etc. except for 
mechanical compaction 
which shall be paid 
extra under relevant 
item. Cut trees shall be 
property of railways and 
to be deposited in the 
railway godown unless 
specified otherwise in 
the Special Conditions 
of Contract. (i) SQ-1 

36
NS-20 
(a) 

Supplying & fixing 
pressed steel door and 
windows frames as per 
IS 4351-1977 with 
joints mitered Double 
rebate chowkat and 
welded with hold fast of 
MS fiate of size 125mm 
x 20mm x 3mm on 
back side and 
embedded in CC block 
of suitable size 1:2:4 (1 
cement 2 coarse sand 4 
stone chips 20mm and 
down gauge) including 
providing arrangement 
for welding of hinges 
tower bolts eyes/holes, 
sliding bolts etc. as 
required including 
primer complete CC 
block 1:2:4 mix will be 
paid separately under 
relevant item of USSOR 
2010 as per approved 
drawing. (a) Frames of 
sectional size 
105x60x1.25mm having 
arrangements for fixing 
single shutters. 

Metre 500 322.96 161480.00 

37 NS-20 
(b) 

Supplying & fixing 
pressed steel door and 
windows frames as per 
IS 4351-1977 with 
joints mitered Double 
rebate chowkat and 
welded with hold fast of 
MS fiate of size 125mm 

Metre 500 382.24 191120.00 
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plant/automatic 
computerized batching 
plant and placed using 
concrete pump 
including designing of 
concrete mix, finishing 
the exposed surface of 
concrete, curing of 
concrete as required in 
IRC-112/IRS-CBC/IS 
codes as applicable, 
including all lead by 
transit mixer (Crossing 
of stream, nallahs, 
railway tracks, level 
crossings or any other 
obstruction such as 
traffic jam whatsoever), 
lift, pumping, ascend, 
descend, loading, 
unloading, handling, 
wastage if any, cost of 
all safety works and 
safety precautions with 
all labour, 
arrangements for cold 
weather and hot 
weather concrete as 
applicable, taxes and 
royalty etc as a 
complete job as per 
specification and as per 
directions of Engineer in 
Charge. Nothing extra 
will be paid on any 
account. The rate will 
also include cost of OPC 
cement and admixture 
(Plasticizer, super 
plasticizer, or retarder 
etc.) as per approved 
mix. Design. (ii) CC 
M-30 in roads 

39 NS-12 
(ii) 

Earthwork in filling in 
embankment , guide 
bunds, around buried 
type abutments, bridge 
gaps, trolley refuges, 
rain bunds, if provided, 
platforms etc. with 
earth, suitable for 
embankment as per 
RDSO latest 
Specifications and 
guidelines GE: G-14 of 
Soil Quality Class SQ1, 
SQ-2 & 
SQ-3 ,excavated from 
outside railway 
boundary entirely 

cum 600000 289.05 173430000.00 
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arranged by the 
contractor at his own 
cost including all leads, 
lifts, ascents, descents, 
crossing of nallahs or 
any other obstructions. 
The item shall include 
demarcation and setting 
out of profile, site 
clearance, removing of 
shrubs, roots of 
vegetations growth, 
heavy grass, benching 
of existing slope of old 
bank, all handling/re-
handling, spreading in 
layers with motor 
grader, bringing the 
moisture content to 
OMC, mechanical 
compaction to specified 
density and dressing of 
bank to final profile as a 
complete job. The 
payment shall be made 
as per finished profile 
and the rate shall 
include all costs 
including taxes, octroi, 
royalty etc. except for 
mechanical compaction 
which shall be paid 
extra under relevant 
item. Cut trees shall be 
property of railways and 
to be deposited in the 
railway godown unless 
specified otherwise in 
the Special Conditions 
of Contract. (ii) SQ-2 

40 NS-12
(iii) 

Earthwork in filling in 
embankment , guide 
bunds, around buried 
type abutments, bridge 
gaps, trolley refuges, 
rain bunds, if provided, 
platforms etc. with 
earth, suitable for 
embankment as per 
RDSO latest 
Specifications and 
guidelines GE: G-14 of 
Soil Quality Class SQ1, 
SQ-2 & 
SQ-3 ,excavated from 
outside railway 
boundary entirely 
arranged by the 
contractor at his own 
cost including all leads, 

cum 75000 302.98 22723500.00 
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lifts, ascents, descents, 
crossing of nallahs or 
any other obstructions. 
The item shall include 
demarcation and setting 
out of profile, site 
clearance, removing of 
shrubs, roots of 
vegetations growth, 
heavy grass, benching 
of existing slope of old 
bank, all handling/re-
handling, spreading in 
layers with motor 
grader, bringing the 
moisture content to 
OMC, mechanical 
compaction to specified 
density and dressing of 
bank to final profile as a 
complete job. The 
payment shall be made 
as per finished profile 
and the rate shall 
include all costs 
including taxes, octroi, 
royalty etc. except for 
mechanical compaction 
which shall be paid 
extra under relevant 
item. Cut trees shall be 
property of railways and 
to be deposited in the 
railway godown unless 
specified otherwise in 
the Special Conditions 
of Contract. (iii) SQ-3 

Total 416062796.95
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142-W/Const-II/CDG/01/2022-23                                                                                Page 1 of 212 

 

Signature of Contractor                            

 

NORTHERN RAILWAY 

 

TENDER DOCUMENT 
 

(TOP SHEET) 

(Version        -04-2021) 

(A) Details to be filled in by Railway:  

Mode of Tender E-Tender (Two Packet)  

Tender Notice No.  142-W/Const-II/CDG/01/2022-23 dated 11.04.2022. 

Full name of work Construction of Civil works including Earthwork, Blanketing, 

Bridges, RUBs, Service & Residential Buildings, Platforms, Foot 

Over Bridge, Circulating area, Drainage, Protection Works & other 

miscellaneous and allied works from Km. 24/825 to 28/200 within 

Himachal Pradesh territory in c/w provision of Chandigarh- Baddi 

 New BG Rail link. 

Approx. cost Rs. 91.39 Crores. 

Completion period 24 (Twenty four) Months. 

 

Earnest money amount Rs.47,19,600/- 

Sale/availability of 

tender document on Rly. 

Website 

Tender documents will be available on IREPS web site i.e. 

www.ireps.gov.in from  15.04.2022 to 05.05.2022 up to 11:30 hrs. 

Last date/Time of upload  

of tenders 

05.05.2022 upto 11:30 hours. Tender documents can be uploaded by 

the tenderer on IREPS web site w.e.f. 21.04.2022 to 05.05.2022. 

Date and time of opening 

of tender 

05.05.2022 at 11:30 hours (immediately after close of uploading of 

tender (D2). In case of two packet system, Financial bids of the eligible 

tenderers would be opened subsequently on the date & time to be 

notified later on. 

 

*E-RA tender for >Rs 50.00 Cr. Works (Authority -RB letter no. 2017/Trans/01/Policy/Pt.-S dated 

28.3.2018) 
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142-W/Const-II/CDG/01/2022-23                                                                                Page 10 of 212 

 

Signature of Contractor                            

NORTHERN RAILWAY 

(Construction Organization) 

T E N D E R        N O T I C E 

The Dy. Chief Engineer/Const-II, Northern Railway, Chandigarh, for and on behalf of the President of 

India invites  open e-tender under Double Packet System for the under noted work: 

SN Name of work 

Approx. Cost / 

Earnest 

Money 

Similar nature of work / Period of 

completion 

Cost of 

tender 

document 

(Nil in case of 

e tender ) 

1 Construction of Civil works 

including Earthwork, 

Blanketing, Bridges, RUBs, 

Service & Residential 

Buildings, Platforms, Foot 

Over Bridge, Circulating area, 

Drainage, Protection Works & 

other miscellaneous and allied 

works from Km. 24/825 to 

28/200 within Himachal 

Pradesh territory in c/w 

provision of Chandigarh- Baddi 

New BG Rail link. 

Rs. 91.39 Crores. 

 

 

 

 

 Rs.47,19,600/-only  

Any Civil Engineering work 

involving ―Earth work‖ or 

Blanketing or ‗Subgrade‘ base in 

‗Railway Embankment‘ or 

Highway Construction or 

Runways/ Taxiway system of 

‗Airport‘ or in Dam or in canal 

and CC/RCC work in any 

structure. 

 

24 (Twenty four) months. 

NIL 

 

  Critical Dates 

Code Activity Date 

D0 Issue of Tender Notice  

Start of availability of tender document at www.ireps.gov.in 
15.04.2022 

 Site visit:  The perspective bidders may contact Dy. Chief Engineer 

(Construction-II), Northern Railway, Chandigarh (Mobile No. 

8146633877) for further details. 

 

D1 (D0 + 6 

days) 

   Start of Availability of tender for offering/quoting rates.  21.04.2022 

D2 (D1 + 15 

days 
 End of Availability of Tender Documents at www.ireps.gov.in.  

 Opening of Technical cum Commercial bid . 

 Note: This is also last date of uploading of completed offers by the 

bidders. 

05.05.2022 

The reference time for all the above activities is 11:30  hours. 

 

NOTE: In case the intended date for opening of tenders is declared a holiday, the tenders will be opened on the 

next working day at the same time. 

 

Note: ELECTRONIC REVERSE AUCTION (e-RA) will be followed for tenders valued more than Rs. 50 Cr. 

as per terms and condition of Clause No. 2.0 (C). 

 

Technical Eligibility Criteria: 

 

(a) The tenderer must have successfully completed any of the following (by any Government organizations) 

during last 07 (seven) years, ending last day of month previous to the one in which tender is invited: 

 

Three similar works each costing not less than the amount equal to  30% of advertised value of the 

tender, or 

36

TRUE COPY

256

http://www.ireps.gov.in/
asus
Highlight



142-W/Const-II/CDG/01/2022-23                                                                                Page 24 of 212 

 

Signature of Contractor                            

 

NORTHERN RAILWAY 

CONSTRUCTION ORGANIZATION 

SPECIAL TENDER CONDITIONS AND INSTRUCTION TO TENDERER(S) 

 

1.0         DETAILS OF WORKS: 

 Tenders are invited for the work ―AS ON TOP  SHEET‖ 

2.0 TENDER DOCUMENTS: 

A   In case of tender value upto Rs.10 crore (Single Packet) 

The following  document  will form parts of tender /document having 

 Top sheet,  

 Tender Notice, 

 Addendum/Corrigendum, if any,  

 Covering Note 

 Tender form (First sheet)   

 Special Tender Conditions and Instructions to tenderer/s along with related Annexures,  

 Special Conditions relating to site   data  and  specifications along with related Annexures,  

 Schedule of Items, Rates, and Quantities.   

 This Bid shall contain all the documents as listed Annexure-1 & Annexure-2 of Tender Notice.  

 Tenderers are requested to ensure that all such documents and Annexures duly filled in are uploaded, 

complete in all respects failing which his/their offer is likely to be rejected/summarily rejected, as 

applicable.    

 

NOTE  

 Standard General Conditions of Contract and Standard Specifications (Works and Materials) of Indian 

Railways as amended/corrected upto latest correction slips, copies of which can be seen in the office of Dy. 

Chief Engineer/Const-II, Chandigarh or obtained from the office of the Chief Engineer, Baroda House, 

New Delhi Railway on payment of prescribed charges. 

 All general and detailed drawings pertaining to this work which will be issued by the Engineer or his 

representatives (from time to time) with all changes and modifications 

 

B   In case of tender value more than Rs.10 crore (Two packet) 

The following document will form part of tender /document:- 

Packet I – Technical cum commercial Bid  

 Top sheet,  

 Tender Notice,  

 Addendum/Corrigendum, if any,  

 Covering Note. 

 Tender form (first sheet),  

 Special Tender Conditions and Instructions to the Tenderers along with related Annexures,  

 Special Conditions related to Site Data and Specifications along with related Annexures.  

 Tenderers are requested to ensure that all such documents and Annexures duly filled in are uploaded, 

complete in all respects failing which his/their offer is likely to be rejected/summarily rejected, as 

applicable.    

 

Note  
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THEREBY CREATE(S) CIRCUMSTANCES FOR ACCEPTANCE OF HIS/THEIR 

TENDER, RAILWAY RESERVES THE RIGHT TO REJECT SUCH TENDER AT ANY 

STAGE, BESIDES, SHALL SUSPEND THE BUSINESS upto FIVE YEARS”. 

 (ii) If on verification of credentials, at the evaluation stage, it is found that the tenderer has submitted 

forged/fake documents in support of his offer, his Earnest Money Deposit shall be forfeited besides 

suspending business with him/them upto five years. 

4.2 The authority for acceptance of the tenders rests with Chief Administrative Officer/Const/ Chief Engineer 

Const/ Dy. Chief Engineer/C /Executive Engineer/C as the case may be who does not  undertake to assign 

reasons for declining to consider any particular tender or  tenders. He also reserves the right to accept the tender 

in whole or in part or to divide the tender amongst more than one tenderer if deemed necessary. 

 

4.3 The successful tenderer/s shall be required to execute an agreement with the President of India acting through 

the C.A.O./Const., CE/C/Const,/ Dy. C.E./Const./XEN/C for  carrying out  of  the work as per  agreed  

conditions. The cost of stamp for the agreement will be borne by the Northern Railway. 

 

4.3.1  The contractors operations and proceedings in connection with the works shall at all times be conducted during 

the continuance of contract in accordance with the laws, ordinance, rules and regulations for the time being in 

force and the contractor shall further observe and comply with the bye-laws and regulations of the Govt.  of 

India, State Govt.  and of Municipal & other authorities having jurisdiction in connection with the works or site 

over operations such as these are carried out by the contractor/s and shall give all notice required by such bye-

laws and regulations. The Hospital and medical regulations in force for the time being shall also be complied 

with by the contractor/s and his workmen. 

4.3.2  The contractor shall be responsible for the observance of the rules and regulations under the mines act and 

mineral rules and Indian Metallurgical rules and regulations of State/Central Govt. concerned as amended from 

time to time. 

4.3.3  Contractor shall at all times keep the railway administration indemnified against all penalties that may be 

imposed by the Govt.  of India or State Govt. for infringements or any of the clauses of the mines act and rules 

made there under in respect of quarries from which the ballast for these works is procured. 

4.4 The tenderer/s shall not increase his/their rate in case the Railway Administration negotiates for reduction of 

rates. Such negotiations shall not amount to cancellation or withdrawal of the original offer and rates originally 

quoted will be binding on the tenderer/s. 

4.5 The tenderer/s shall submit an analysis of rates if called upon to do so 

4.6 Non-compliance with any of the conditions set forth herein is liable to result in the tender being rejected. 

 

4.7 Variation in quantity 

 

4.7.1 The tenderer/contractor will be bound to execute the additional quantities on the following terms and conditions. 

4.7.1.1 Variation in items whose agreement value is more than 1% of the total agreement value (Major value items) 

 

(i) Unless otherwise specified in the special conditions of the contract, the accepted variation in quantity of 

each individual item of the contract would be upto 25% of the quantity originally contracted, except in case 

of foundation work.  

(ii) The Contractor shall be bound to carry out the work at the agreed rates and shall not be entitled to any claim 

or any compensation whatsoever upto the limit of 25% variation in quantity of individual item of works. 

(iii) In case an increase in quantity of an individual item by more than 25% of the agreement quantity is 

considered unavoidable, then same shall be executed at following rates 

(a) Quantities operated in excess of 125% but upto 140% of the agreement quantity of the concerned 

item, shall be paid at 98% of the rate awarded for that item in that particular tender; 

(b) Quantities operated in excess of 140% but upto 150% of the agreement quantity of the concerned 

item shall be paid at 96% of the rate awarded for that item in that particular tender; 

(c) Variation in quantities of individual items beyond 150% will be avoided and would be permitted only 

in exceptional unavoidable circumstances and shall be paid at 96% of the rate awarded for that item 

in that particular tender. 
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during the work and for the prescribed period for curing afterwards, rendering plastering and 

finishing the exposed surface where required. 

 

37.0          TESTS:- 

  All tests shall be carried out in accordance with ISI/IRS code of practice. 

38.0 Water supply   
 The contractor shall be responsible for the arrangements to obtain supply of water necessary 

for works at his own cost and the rates quoted should include the cost of wells or any other 

arrangement required to be made for procuring water and leading/transporting/conducting 

water to the site of work irrespective of the conducting water to the site of work irrespective 

of the distance from the source, while the use of water from khads/rivers will normally be 

permitted, care shall be taken during the rains when the water is muddy to reduce  the quantity 

of suspended solids by making water tanks  of suitable size and capacity. All the arrangements 

shall be made by contractor at his own cost 

 

39.0      NOTICE TO PUBLIC BODIES:- 

                 The contractor/s shall give to the Municipality, Police and other authorities, all notices that 

may be required by law and obtain all requisite licenses for temporary obstructions, enclosures 

and pay all fees, taxes and charges, which may be leviable on account of his operations in 

executing the contract. He should make good any damage to adjoining premises whether 

public or private and supply and maintain any lights etc. required at night 

 

40.0    Special Conditions related to Earthwork 
 

40.1 It shall be carefully noted that the rates tendered by the contractor for the earthwork in 

excavation in foundation and all type of concrete mixes foundation shall include all 

pumping and bailing out water wherever necessary before and or during excavation. 

Shuttering or shoring as necessary together with any further pumping or bailing out water 

and or shoring necessary for keeping the water level low during shuttering and shoring / 

and/or concreting and/or for such periods as may be considered necessary by the Engineer. 

Nothing extra shall be payable on this account. 

 

41.0 EARTHWORK IN CUTTING AND EMBANKMENTS: 

 

41.1 The earthwork will be done with contractor‘s own earth by borrowing the earth from out side 

the railway land and the rate quoted will be deemed to be inclusive of all taxes, royalty 

(either state Govt./ Central Govt./local body, loading, unloading, leading, handling and re-

handling of earth, all leads, lifts, ascents, descents, crossing of nallahas, streams, tracks, 

leveling, dressing as a complete jobs in all respects as per specifications indicated in 

succeeding paras. The earthwork shall be compacted mechanically using heavy vibratory 

compactor as per specifications. 

41.2 The Earthwork has to confirm to  RDSO ―Comprehensive Guidelines and Specifications for 

Railway Formation‖ Specification No. RDSO/2020/GE:IRS-0004 of September-2020 and 

any other latest Railway Board/RDSO letters/instructions/guidelines related to earthwork. 

The Engineer-in/charge may ask the contractor/s to get the soil samples tested as per IS 

specifications.  

41.2.1 The following category of soil shall not be permitted. 

 

a) Organic clays, organic silts, peat, chalks & dispersive soils as defined below. 

b) Poorly graded gravels and sands with Cu less than 7. 

c) Clays and silts of high plasticity (CH & MH) in top 3m of embankment 

Dispersive soils:-  These are generally fine silts having predominantly soluble salts with some 

binding clay particles, these can be identified with the help of ―Sherald pin Hole test‖ and 

―Double hydrometer test‖ 

 

41.3  It may please be noted that in no circumstances, the contractors will be allowed to form the 

bank with unapproved earth.  Such tests may be repeated by the Engineer during the 
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center of the bank/cutting. The berms where the height of bank or depth of cutting is more, 

shall have to be provided as per the direction of the Engineer. The formation widths are for 

guidance only and may be changed as per site requirements.  
 

41.18 The banks shall be provided with allowance for settlement as directed by the Engineer. Also 

continues longitudinal earth bunds 23cm high and 30cm wide on top with side slopes of 2:1 

shall be made on the outer edge of the top of embankments together with cross bunds of 

similar dimensions at every 15m so as to impound rain water to expedite consolidation. The 

rate for these is assumed to be included in the rate of earthwork & nothing extra shall be paid 

for these bunds. 

 

41.19 Earthwork in formation at any level shall be required to be executed, 50cm extra wide on 

either side than that required for final payment. This extra width shall be then finished with 

suitable machinery thus compacting the slopes. The rate for earthwork shall be deemed to 

have considered this work & trimming included in the rate. 

 

41.20 The cutting spoils from formation catch water drains, side drains, trolley refuges and diversion 

of nallahs shall be used for making embankments and guides‘ bunds within the zone. No 

separate payment for carriage of earth spoil either by head lead or through trucks or any other 

machinery or any other methods including spreading and dressing will be made. 

 

41.21 The tendered rate also include leading of cutting spoil in filling for making up embankment 

and guide bunds within the zone including dressing of cutting and embankment. 

 

42 EARTHWORK IN CUTTING : 

 

42.1     The tendered rate against relevant USOR items, rates and quantities for open excavation in 

cutting in formation will be applicable to all classes of soils. This will be inclusive of all lead, 

lift, ascent, descent etc.  leading of spoils to earth work in formation and disposal of surplus 

cuttings, if any, at suitable dumping sites arranged by contractor at his own cost. 

42.2      The entire quantity of spoils excavation from the cutting including side and catch water 

drains diversions and training works after separating boulders more than 15 kgs in weight and 

more than 15 cm in any direction, will have to be led and utilized for filling in embankments 

within the zone irrespective of the lead involved. No borrow pits shall be permitted to be dug 

within Railway land for filling in embankments. No cutting spoils shall be allowed to be 

dumped outside the zone except where the spoil earth is found to be surplus after making use 

of in filling throughout the zone shall be dumped by arranging dumping site etc. at his own 

cost. No payment for carriage of earth spoil either by head lead or through trucks or by any 

other machinery or by any other method will be made including the cost of dumping site etc. 

The tendered rate will be inclusive of earthwork in formation in cutting and filling in 

embankments completed to the finished profile. 

 

42.3 Spoil if dumped in the rain cuts or other places than as specified by Engineer – in – charge 

shall be responsibility of the contractor. He shall see that the spoil is correctly dumped as 

directed by Engineer – in –charge otherwise payment for cutting for such quantity shall be 

withdrawn. 

 

42.4 While doing the work of cutting, not more than 10 – 15 m length of cutting shall be excavated 

at time as per instructions of Engineer- in –Charge. This is to ensure that minimum length of 

breast wall foundation is exposed at any point of time. 

 

43 PAYMENT 

43.1 The payment for the quantity of earthwork in embankment and cutting will be made on cross-

sectional measurements. The Initial Levels of earthwork are to be recorded in the presence of 

railway officials and test checked as prescribed in Advance Correction Slip no. 50 to Indian 

Railway Code for Engineering Department, before commencement of the work.  The profile 

of the cutting/bank as required to be provided including allowance for settlement if required in 

case of bank will also be plotted on the same sheets. The levels and cross-sections shall be 
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55-D.  Provisions of “The Building and Other Construction Workers (Regulation of 

Employment and Conditions of Service) Act, 1996” and “The Building and Other 

Construction Workers’ Welfare Cess Act, 1996”: 

The tenderers, for carrying out any construction work, shall get themselves registered with the 

Registering Officer under Section-7 of the Building and Other Construction Workers Act, 

1996 and rules made thereto by the concerned State Govt., and submit certificate of 

Registration issued from the Registering Officer of the concerned State Govt. (Labour Dept.). 

The Cess shall be deducted from contractor’s bills as per provisions of the Act.   

56.  Reporting of Accidents: The Contractor shall be responsible for the safety of all 

employees directly or through petty Contractors or sub-contractor employed by him on the 

works and shall report serious accidents to any of them however and wherever occurring on 

the works to the Engineer or the Engineers Representative and shall make every arrangements 

to render all possible assistance. 

57.  Provision of Workmen’s Compensation Act: In every case in which by virtue of the 

provisions of Section 12 Sub-Section (1) of the Workmen's Compensation Act 1923, Railway 

is obliged to pay compensation to a workman directly or through petty Contractor or sub-

contractor employed by the Contractor in executing the work, Railway will recover from the 

Contractor the amount of the compensation so paid, and, without prejudice to the rights of 

Railway under Section 12 Sub-section (2) of the said Act, Railway shall be at liberty to recover 

such amount or any part thereof from Contractor’s bills/Security Deposit or any other dues of 

Contractor with the Government of India.  Railway shall not be bound to contest any claim 

made against it under Section 12 Sub-Section (1) of the said Act except on the written request 

of the Contractor and upon his giving to Railway full security for all costs for which Railway 

might become liable in consequence of contesting such claim. 

57-A. Provision of Mines Act: The Contractor shall observe and perform all the provisions 

of the Mines Act, 1952 or any statutory modifications or re-enactment thereof for the time 

being in force and any rules and regulations made thereunder in respect of all the persons 

directly or through the petty Contractors or sub-contractors employed by him under this 

contract and shall indemnify the Railway from and against any claims under the Mines Act, or 

the rules and regulations framed thereunder, by or on behalf of any persons employed by him 

or otherwise.  

58.  Railway not to Provide Quarters for Contractors: No quarters shall normally be 

provided by the Railway for the accommodation of the Contractor or any of his staff employed 

on the work. In exceptional cases where accommodation is provided to the Contractor at the 

Railway's discretion, recoveries shall be made at such rates as may be fixed by the Railway for 

the full rent of the buildings and equipments therein as well as charges for electric current, 

water supply and conservancy. 
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Lawoffice RashmiMalhotra <lawofficerashmimalhotra@gmail.com>

Service in the matter of Vijay Chandel vs State of HP & Ors in OA No . 137/2024
1 message

Lawoffice RashmiMalhotra <lawofficerashmimalhotra@gmail.com> Thu, Oct 17, 2024 at 2:16 PM
To: pebrobaddi1@gmail.com, judicial-ngt@gov.in
Cc: office1.mslaw@gmail.com

Respected sir,

Kindly find the reply filed on behalf of the Respondent No. 7 & 8, duly attached herewith.

Regards, 
Rashmi Malhotra, 
Advocate for Petitioner, 
26 GF, Jangpura Road, Bhogal, 
New Delhi - 110014

 Vijay Chandel reply final.pdf
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